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D.Purkayagth, 

The applicnt Piled this application for an interim 

order directing the respondents to cons Ider the applicant's candldatur 

in respect of his age for selection to the post of Medical Officer in 

Farakka Barrage Project aciainst serial No 12 of UPSC advert1sem,t 
No.2 without prejudice to the outcome of the OA 511 of 91. According 

to the aoplicant he wi appointed on an ad-hbc basis without having 

a seLdction from UPSC ince at that time there was no !ecruitnent !ules 

Recording to the aoli ant he Is apprehending thpt his case.may not be 

considered by the resp nderits on the ground of over..age. Though he has 

rendered servic, in the deoartrpent for more than 18 years on ad-hoc basis 

Ms.U.h;ttacharyya, counsel on behalf of the respondents submits that 

she received a copy of the application on 4.12.98 and she did not get 

any instruction from t e respondents in this regard. So she sought for 

time to file reply @nd till filing reply the 6t=r of injict ion should 

not be grnted. 



: 	2 	:... 

2. 	 We ha te cans idered the submiss ions of both the parties 

and we eind tiat the respondents Can be directed to 	consider the 

candidature or 	t e applicant for the selection, for the post of 

Medical Officer in Farakka Parrage Project as prayed 	or sujest 

to decision of this Tribunl. The respondents are dircted 	to allew 
him to 	appear 	in he 	Interview board 	as 	and when it 	isl f'ied 	if the 
matter is 	not LLt'h by the Tribunal 	in the meantine. 	NA is 

therefore 	d1spse of. 
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